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“ACT No. XXXIII or 1855.

Passep By tHE LEcisuative Counoin or Inpia.

(Received the assent of 't/ze\ Governor General on the 7 th December 1855.)

T

A AN AoT to prokzbzt the ewporta,tzon of Saitpetre, exeept i B?‘ztzsh vessels .
“bound to the Ports of London or Lwverpool.

WHEREAS it is expedlent that, durmg_ the con_’_omuance of hostilities be-
tween the Allied Powers and the Emperor of Russia, the

_ \exportatlon of .Saltpetre from. India, "except in British
.vessels bound to the Port of - TLondon or to the Port of leerpool should be
jprohxbﬂ:ed Tt is enaoted as f'ollow.a — '

' ’I‘reamb‘le

I Until the Governor General of Ind1a, in Councﬂ shall otherwrse

L _order, it-shall not be lawful for any person to export Salt-
Exporb of Saltpetre

from Indiz, exceptin. petre from any parb of the Territories in the possessmn
- British - vessels bound

to London or Liverpool, -and under the Government of Hast India Company, ex-

. proibited. cept in a British vessel bound elther to the Port, of Lon~
don or (o the Port of L1verpool

- Saltpetre to- be con- II If any person shall attempt to export Saltpetre

: ﬁscated in.case of at-
fompt 0. sxport. oon. contrary to the - provisions of this Aot the same Shaﬂ

v 'trary to this Act. . bé seized and conﬁscated o
~ i ‘

III Every person Who shall export or attempb to export Saltpetle,
Penalty for export- contrary to the provisions of this Act, or who shall aid or

. g ke . ~assist 1 1n *such exportatmn or atterpt, shall, upon convic-

- tion before a M aglstrate or a Justice of the Peace, be subject to a fine not
exceeding the rate of 200 Rupees for every ton of Saltpetre so exported or

;attempted to be exported
‘ IV. No

PRICE 6 PIE.




ACT No., XXXIII or 1855,

’, ’. : IV,.’F : NO Collector or , other Oﬁicer of :-Cuéiomét’_'f'Sha,il;A» ofi-Or a;f_‘oeff,;,,’cha“

Officer ‘of . Custors
not toigrant.a_pass or

permit. after the 17th-

November 1855, except

3

according to this Act.

vessel bound fot

17th of A"_N()Venib/ef“ 1855, grant a pass Or-p,érmi‘i};fér
‘the exporta,ti(i),n‘c‘f pment I ;p"‘i}ﬂsation“ (of“S:a,l‘tpetre
from any part of -the said Territories, except in a Br1t1sh
he  Port of London or for the Port of

TLiverpool ; zind:eVerCdllector» ~and other Ofﬁcel of Customs is hereby in-

demnified for any thing heretofore
the provisions of this Act.

done or hereafter to be done according to

V. Nothing in this Aot'svhallfextena‘to_a'ny Saltpetre shipped pﬁori to

Act.niot to extend to
Baltpetre shipped, or
for the shipment O
_ which'a pass was grant-

“ed - before. .the: 17th

»Nidve’iribe‘r 1855, -

viL I

djndication of con-

any Saltpetro shall bo soized

‘the 17th day of November 1855, nor _to any Saltpetre for
-the exporta;,tioyn ‘or - shipment for exportation “whereof,’
otherwise than according to this Act, a permit or pass
was granted on.or before that day. . ' |

VI Any ;CﬁStom

Fouse Officer may

rant seize Séﬂ\i;pet;reglia;bleifbo -confiscatior

Collector 6f Custoths shall iny

~cording to ‘his judgment, shell e her re

udge iitu”o:('v) ébnﬁscation';faﬁ& ﬁhénexfer‘ ‘hef'shayltl‘:dégﬁrdft’he.é@me»

_catio

~_Fines how to be le-

 yied.

fiscabed, he shall report Hisrprocee ding for. confitmation and final
he superior ,Eéireﬁ\ié%a;uﬁh'dﬁﬁies; R

A A

VIII ' Any- peréoﬁ,i;,' whether .»a,,f,;Europeag}}]?))ri;tish sub;eotor I)bt;,.

. ghiall e guilty of any offence for vrhich, according $0

provisions of this Act, he shall bé liable to &

be p.umshalﬂe fdr such »\bﬁ'er}cef by any Justice of thePeace, Magist

' IaJ‘ngl‘lyr;emi‘ciging the powers of a Magistrate ;
by made punishable
" summary convietion.

“and any pers

By_.a;f.Jps‘o"ice:_g‘jf"’»t{kie Poace, shall bo punish: bl




